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ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT
AND OTHER BUSINESS

THE VICE-CHAIRMAN
(SHRI SATYA PRAKASH MALA-
VIYA) : Ihavetoinform Members
that the Business Advisory Committee
at its meeting held today, the 18th
August, 1988, allotted time for
Government Legislative and other
Business as follows :—

+ Business Time Allotted
1. Consideration and passing of the Punjab
Pre-emption (Chandigarh and Delhi 1 hour
Repeal) Bill, 1988. _ '

2. Discussion on the 35th and 36th Report 4 hours

of the Union Public Service Commission.
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THE VICE-CHAIRMAN : (SHRI Y gy g 7

SATYA PRAKASH MALAVIYA) :
Sardar Jagjit Singh Au-
rora.

SARDAR JAGIIT SINGH
AURORA (Punjab) : Mr. Vice-
Chairman, Sir, at the outset....
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